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Han 1ble Mrs. Meera Chhibber, J,M. 

Shri Dnl-'ar Nath counsel ~or the pplicCint. 

Shri P.C. Shukla counsel for the r spondents. 

Applicant has filed application fer 

permission to withdr w this O.A. Counsel for 

the responrnnts has no objection. Accordingly 

M •• A. is allowed. Countei filed by Ue 

respondents is taken on record. The D. A. is 

dismissed dS withdrawn. 

J.M. 
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